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(ii) S.0. No. 415(E), dated the 10th
July, 1986, publishing the Pallavan En-
gineering Corporation Limited and
Pallavan Transport Corporation Limited
‘(Amalgamanon) Order, 1986. [Placed in
Library. See No. LT——4589[87 for (i)
and (u)] .

MOTION FOR ELECTION TO THE

NATIONAL OILSEEDS AND VEGETA-
BLE OILS DEVELOPMENT BOARD

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
“AND  COOPERATION IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): Madam, I
beg to move the following Motion:—

“That in pursuance of clauss (c) of
sub-section (4) of section 4 of the Na-
tional Oilseeds and Vegetable Oils De-
velopment Roard Act, 1983 (29 of
1983) read with clause (i) of sub-rule
(1) of Rule 4 of the National Oil Seeds
and Vegetable Oils Development Board
Rules, 1984, this House do proceed to
elect, in such manner, as the Chair-
man may direct, one  Member from
among the Members of the House, to
be a member of the National Oilseeds
and Vegetable Oils Development
Board.” . -

Th, question was put and the motion
was adopted,

=T el ., R Ty

MOTION FOR APPOINTMENT OF A
JOINY COMMITTEE OF  BOTH
HOUSES TO ENQUIRE INTO  THE
ISSUES ARISING FROM THE REFORT
OF THE SWEDISH NATIONAL AU-
DIT BUREAU RELATING TO  THE
BOFORS, CONTRACT TO SUPPLY 155
MM HOWITZER GUNS TO INDIA

THE DEPUTY CHAIRMAN: Shri
Shivraj Patil to move, I think the speech
is longish, It can be distributed jn the
House. '

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPRLIES IN THE
MINISTRY OF DEFENCE (SHRI SHIV-
RAJ PATIL):

issue

On behalf of Shri K, C, Pant, the
Defence Minister, I move the following
motion:

“That this House concurs in the
recommendationg of the Lok Sabha
that 5 Joint Committee of the Houses
copsisting of 30 members, 20  from
Lok Sabha and 10 members »>f  the
Rajya Sabha be constituted to engquire
into the issues arising from the Report
of the Swedish National Audit Bureau
relating to the Bofors’ contract to sup-
ply 155 mm Howitzer guns to India,
made in the motion adopted by  the
Lok Sabha on the 6th August, 1987
and communicated to this House on the
7th August, 1987 and resolves that
this House do join in the said Commit-
tee and proceed to glect, in zccordance
with the system of proportional repre-
sentation by means of the single (vans-
ferable vote, 10 memberg from among
the members of this Housg to szrve on
the said Committee,”

Madam, I have the speech in my hand
and T seek the permission of this august
House to put the facts mentioned in the
speech before the Members. It is a little
longish, However, I seek your indulgence.

THE DEPUTY CHAIRMAN: You have
distributed it.

SHRI SHIVRAJ PATIL: Copies of
the speech are being distributed.

I hope they would hear it.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): I[s it your speech or
Mr. Pant’s?

SHRI SHIVRAI PATIL: It is on behalf
of the Defence Ministry,
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SHRI SHIVRAJ PATIL: We would
give Hindi copy also, and you would get
Hindi translation,  immediately. Those
who want to have Hindi version of the
speech wil] get Hindi translation,
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SHRI SHIVRAJ PATIL: I will make
my submission. (Interruptions)

THE DEPUTY CHAIRMAN: Please
. listen to the hon, Minister. = He is mak-
isg a dilbmission,

SHRI SHIVRAJ PATIL: Madam, if I
had submitted a statement to the House,
the English and Hindi versions have tobe
given to the Members, I am making a
speech here, If the copies were not there
and if I were making a speech, I vould
not have been able to speak in English as

issue . el
well as in Hindi at the same time. T anr
making a speech, T am not submitting
a. statement, All the same, I  have
said that the English version is available
to the Members and the Hindi version..
(Interruptions)

oy ww am fews . 97 aier

st = fERE O ger
aifgi 1w fgwEr § oAgl g, avr

T faeem Fg0 FwAr Gy |

THE DEPUTY CHAIRMAN: Every-
body please sit down, I am on my
legs, He is reading out his gpecch. This
is not a written statement, It 15 only for
the convenience of the hon, Members
that copies are being circulated, It does
not mean that everybody should get copies
in Poth the languages, He is reading
out his speech, I have allowed himto
read it. (Interruptions) Nothing will go
on Tecord now,

PROF, C, LAKSHMANNA (Andbra
Pradesh): Madam, I am on a point of
order.

THE DEPUTY CHAIRMAN: No
point of ordér. (Interruptions) There
must be some order now. We have decid-
ed that we will have a cordial atmos-
phére in the House, Let the Business
of the House proceéd in an orderly man-
ner. But right from the  beginning, if
you start interrupting the proceedings like
this, I thmk it is not a good gesture I
request you, Please do not raise ‘issues
which are not relevant,
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SHRI MOSTAFA . BIN QUASEM
(West Bengal): Madam, it ig written
here ‘Statement by Shri Shivraj Patil...
(Interruptions)

THE MINISTER OF DEFENCE
(SHRI K. C. PANT): Madam, may T ex-
plain?  Sometimes, in the other House,
although -1 should not mention the other
House, situations arose in which §t  be-
came difficult to make a speech, There
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was a lot of turmoil and so on unlike
this House where there is no  turmoil,
where people are very well behaved, So,
Madam, in that House we felt that per-
haps one shoud have a contingency plan,
ie. in case a speech cannot be made, then
a statement can be distributed ior the
convenience of the Members, Here, ac-
tually he is making a speech, but perhaps
wrongly he has assumed that if the infec-
tion spreads to this House also, the state-
ment should be ready. That jg all, Madam.

SHRI SHIVRAJ PATIL; Madam, De-
puty Chairman.  This House would
recall  the lively Debate on
the 21st  April, 1987 which was
occasioned by the then Ministey of State
for Defence Shri Arup Singh taking the
House into confidence concerning the alle-
gations against M|s. Bofors, of having
violated its assurance to the Government
of India that no Agents would be involv-
ed and having made improper payments
in connection with its oontract with the Go-
vernment of India for the supply of 155
mm guns. The allegations were first an-
nounced by the Swedish National Radio
on the 16th April, 1987.

Shri Arun Singh had then informed the
House about the manner in which Bo-
fors had eventually won the contract af-
ter keen competition, and the precautions
taken by the Government of India to en-
sure that there would be no middlemen
in the transaction. He had also mention-
ed that the assurance was even conveyed
to our Prime Minister through the late
Mr. Olof Palme who wag then the Prime
Minister og Sweden,

Voicing their extreme concern in the
matter, many Members of the Opposition
including Shri Gurupadaswamy, Shri Di-
pen Ghosh and Shri P. Upendra deman-
ded a probe through g, Parliamentary
Committee into these allegations.

On this day, however, there was no
basis whatsoever to the allegations be-
yond the mere fact that an announcement
to this effect had been made in Sweden by
the Radio Company on Thursday. 16th
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April, 1987. Govt. immediattely made in-
quiries through the Government of Sweden
and it was re-confirmed by Mr. Aberg,
the Permanent Under Secretary of Foreign
Trade in the Swedish Foreign Office on
the 17th April, 1987 that the Indian Go-
vernment’s policy had been conveyed to
the late Mr. Palme, and this assurance of
Bofors had been conveyed to our Prime
Minister. Inquiries were also made from
Bofors op, Monday 20th April, who de-
nied the allegations. There was, therefore,
no prima facie substantiation of the alle-
gations, available to the Government of
India on the 21st April, when the matter
was discussed in the House. It was also
not possible, therefore, for Governmeat to
accept there and then the proposal for
the establishment of a Parliamentary Co-
mmittee to conduct a probe on the basis
merely of an uncorroborsted annouace-
ment by a foreign Radio Company. Nor
would it have been prudent to create for
the first time in 'Indian Parliamentary
history, an investigative committee of Par-
liament on the basis merely of such alle-
fations,

However, Government continued its
efforts to obtain further information and
the Indian Ambassador in Stockholm per-
sisted in his enquiries from Bofors on the
22nd April, and on tha; day also reques-
ted the assistance of the acting Chief of
the Swedish National Radio Company in
providing him with any evidence in its
possession. The Swedish National Raido
Company declined to provide the requir-
ed assistance to our Ambassador. How-
ever, in its broadcasts, it was peisisting
with its earlier story and even suggesting
that a full disclosure would be made
within a few days. However, no such
diclosure has so far been made.

In the face of the denials by Bofors and
a corroboration on the earlier assurance
received by our Prime Minister from the
Late Swedish Prime Minister the Govern-
ment of India could well have been con-
tent to await the promised fuller disclosure
by the Radio. However, our Government
persisited with its efforts with the Swedish
Government and ag a result prevailed on
it to refer the matter to the Swedish Na-
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tiona] Audit Bureau for an audit review,
Thig fact was immediately conveyed to
this House on the 29th April. No fur-
ther step was possible till the Report was
received. It was then hoped that all per-
tinent information would become 3avail-
able as soon as the Swedish National
Aundit Bureau submitted its Report.

We are all aware that the Swedish Na-
tional Audit Bureau submitteq its Report
‘to the Swedish Government op he Ist
June, 1987 ang after consideration, the
Swedish Government forwarded to the
‘Government of India through the Swedish
Embassy in New Delhi an English lang-
uage translation of the Report on the 4th
June, The Report was ng; conveyed 1o
the Government of India in ity entirety.
Instead, some key features of it had been
exciseq therefrom. The Report establisheq
that substantial sums had been paid to
various persons Or companies in connec-
tion with the Indian contract. However,
it was not clear from the Report, as
received by us, who precisely the benefi-
claries of these amounts were, noy what
services had been rendered by them and
over what period of time. It appeared
that the major portion of these payments
related to the winding-up of earlier ar-
rangements  which Bofors had in reiation
to their overall marketing effort.

As there was now some authoritative
confirmation of the fact that substontial
sums had been paid, the Government of
India immediately released the Swedish
National Audit Bureau Report as well as
the forwarding note of the Swedish Fm-
bassy with which it had been received.
Since neither House of Parliament was in
Session on the 4th June, Government
shareqd the available informatiop with the
Leaders of the Opposition on that day it-
self. Finally, on the same day, Govern-
ment decided that the matter would war-
rant a further inquiry by a Joint Parlia-
mentary Committee, the peed for which
had been voiced by almost ali the Oppo-
sition parties during the Debates in the
Lok Sabha and the Rajya Sabha on the
20th ang 218t April, 1987. Government
were anxious to ascertain full information
on these transactions, and if any viola-
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tions of law were detected as a result, to
proceed firmly against those found guilty.
The request for the establishment of
such a Joint Parliamentary Committee
was conveyed to the two Houses of Par-
liament on the 11th June, 1987. There-
after, op the 17¢h June, 1987 he Lecaders
of the Opposition were again consulted
on the establishment of » Parliamentary
Committee.

A number of MPs from the Opposition
submitted  draft Motion ‘for the estab-
lishmeat of such a Committee. T will at
this stage enumerate briefly the salient fea-
tures of the draft proposed by the Oppo-
sition parties and will dwell later, at grea-
ter length, on the main differences bet-
ween this draft and the contents of the
Resoluicn of the Lok Sabha which is be-
fore this hon’ble House. The draft Mo-
tion proposed by the Opposition parties
had the following salient features:-

(i) Taat the Joint Committee will
comprise of thirty Members, two-thirds
from the Lok Sabha and one-third from
the Rajya Sabha.

(iiy That the Chairman of the Com-
mittee be named in the Motion itself
(rather thap be nominated by the Spea-
ker of the Lok Sabha as per the Rules).

(iif) That the Committee be empow-
ered to hear and receive evidence,
whether oral or documentary, and have
the discretion to treat any evidence be-
fore it as secret or confidential (in other
words, that the powers which already
vest in Committes of the Lok Sabha
under Rules 269 and 270 of the Rules
of Procedure of the T.ok Sabha) be spe-
cifically provided in the Motion.

(iv) That the Committee be empow-
ered to hear as well as receive evidence
from foreign nationals, companies, and
other agencies including Governments,
and for this purpose visit foreign coun-
tries.

(v) That the Committee be empow-
ered to summon any person, including
a Minister, for ora] examination, and
to call for the production of documents
relevant therto. ’
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(vi) That Government shall render

* assistance as required for the puipose of

this enquiry notwithstanding the Official
Secrets Act.

(vii) That the Comptroller and Audi-
tor General, the Attorney Gensral and
all investigating agencieg of the Govern-
merit shall render assistance io the Com-
mittee .

(viii) That the terms of reference will
include ap examination of Government
policy and decisions in rélation to pur-
chase and procurement of Defencs equip-
ments since January 1980, as  well ‘s
procedures laid down for such purcha-
ses in pursuance of Genera] Staff Re-
quirements. It would also enquire into
the  allegations concerning the illegal
payments by Bofors. Finally, it would
enquire into the allegations concerning
the Submarine deal.

'u4nL« R TR TR L :':_‘ -

The suggestion of the Opposmon Par—
ties was carefully considered by Govern-
ment. It was observed that the function-
ing of Parliamentary Committees s com-
prehensively covered by the Rules of Pro-
cedure, and the Directions of the Presiding
Officers, Government, therefore, were of
the view that there was no need to sepa-
rately, and specifically, incorporate in the
proposed Motion the substance of such
well defined Rules and Directions. Ac-
cordingly, in the Motion which was mov-
ed by Government in the Lok Sabha on
29th July, it was proposed that the Rules
of Procedure of the Lok Sabha relating
to Parliamentary Committees should apply
to the Joint Committee.

Rule 258 of the Rules of Procedure of
the Lok Sabha provides that the Chair-
men of Parliamentary Committees are to
be nominated by the Speaker from one of
the Members of the Committee. Likewise,
Rule 269 and 270 empowers Parliament
tary Committees to summon witnesses
and receive evidence. In this centext, there-
fore, it was Government's view that the
proposed Committee could function under
the time honoured Rules of Procedure.
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Government also considered the propo-
sed size of the Committee and it was felt
that a thirty Member Committee may be
unwieldy, It was, therefore, felt
Committee of twenty one Members, with
two-thirds from the Lok Sabha and cne
third from the Rajya Sabha would be
adequate.

As regards the Terms of Reference,
Government were of the view that the
crucial issues to be examined related to
a determination of the recepients of the
payments made by Bofors, as had been
established in the Swedish National Audit
Bureau Report, and a conclusion whether
the payments were violative of Indian
Laws so that suitable action could be
taken against the violators,  These is-
sues were sharply defined and were pro-
posed for reference to the Comrittee, On
the other hand, Government did not per-
ceive the need for a general review  of
the modalities followed by Government
in making Defence acquisitions, A rov-
ing enquiry into such matters would not
yield benefits commensurate with  the
effort, and would instead have the further
disadvantage of diverting focus from the
main issue, namely that of determining

culpability in respect of the Boforg trans-

actions.  In fact it would be necessary
to note that Government’s anxiety to
quickly finalise this matter is reflected in
Government’s proposal that the committee
submit. its recommendationg by the com-
mencement of the Winter Session of Par-
liament rather than to allow the Commit-
tee to prolong its deliberations till  the
commencement of the Budget Session of
Parliament, ag was proposed by the Oppo-
sition Parties, -
oA R LE
Concerning  the Opposition proposal
that the Submarine matter should also be
remitted to the proposeq Committee, Go-
vernment were of the considered opinion
that because investigations into the vzri-
ous aspects thereof had already been en-
trusted to the concerned agencies of the
Ministry of Finance under the directions
of Shri V| P, Singh, and because in the
meanwhile the firm HDW haq replieq to
Government’s enquiry by stating that the
informaton conveyed about their having
made improper payments was incorrect

that a
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and possibly the result of a misunder-
standing, and because also of the fact
thar the Contract in respact of which these
allegations were made had been substan-
tially executed, no tangible gaip would
acccue from entrusting this allegaiion also
for enquiry to this Joint Parliamentary
Committee. When the investigations are
completed, Government would of ocurse
take Parliament into conﬁdence,

Durmg its considerations in the Lck

'Sabhw, various Opposition Parties propos-

ed amendments to the Government Mo-
tion, Although thg amendments differ-
ed iater-se, it would not be incorrect to

. sum up the nature of these amendments by

stating that, taken together, they reverted
substantially to the formulations contain-
ed in the draft proposed by ths Opposi-
tion Leaders.

Apart from fully explaining the basis
of the Government Motion in the Lok
Sabha, we also had the benefit of exten-
sive discussions with the Opposition lea-
ders. an several occasions concerning the
composition, the powers, ang the Terms
of Reference of the Committee, In a spirit
of accommodation, we made extensive

'changes in the Motion introduced by us,

Consequantly we introduced on the 6th
August, 1987 amendments to our original
Motion, with the sole purpose of acco-
mmodating the views of the Opposition,
and securing their participation in the
Committee, The Motion as passed by

‘the Lok Sabha on ths 6th August, is now

"before this hon’ble House,

A reference to the Motion passeq by
the Lok Sabha shows that the size of the
Committee has beep increased trom 21
Members which had been proposed by
Government initially to 30 Membeyg as
suggested by the Opposition parties. As
earlier stated, a committee of thirty
would have been excessively large. How-
ever, we have yielded to the wishes of the
Opposition,  Ag further demandeq by the
Opposition, this Motion also provides gx-
plicitly for the Committee to be assisted
by the Comptroller anq Auditor General
of India, the Attorney General of India
and by the investigating agencies of Go-
vernment, besides, specifically empower-
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ing the Committeg to ask for and receive
evidence, oral or documentary, from
foreign nationals and agencies,

As regardg the Opposition’s demand
that overriding the Rules of Procedure,
the Committee be specifically empowered
to visit foreign countries, it is to be
observed that unlike as in other cases,
any foreign visit by this Committee would
necessarily require ensuring:

—that the foreign persons, agency or
institutions to be heard are unwilling to
visit India, to meet the Committee;

~~that such persons, ygencies, institu-
tions or the concerned foreign Govern-
ments are willing to come forth and
be heard by the Committee.

These safeguards are most essential  as
the Committee cannot be made to run
the risk of being affronted, in any man-
ner whatsoever, while on a foreign visit.
The dignity and honour of the Commit-
tee must be ensureq as any denigration
suffered by it will be an insult to the Par-
liament and to the country. In view of
these considerations and the inescapable
need of prior consultations and concur-
rences, we have, to further meet the op-
pomtxon demand, provided that a Sub-
Committee of the Committee may  visit
foreign countries with the approval of
the Speaker,

In other respects, the Motion contemp-
lates the regulation of the proceedings of
the Committee and its powers in terms of
the Rules of Procedure—which, as has
been mentioned, already comprehensively
provide for most matters.

One of the suggestions by ithe Opposi-
tion went so far as to suggest that the
Officials Secrets Act should in effect be
waived in relation to the evidence "o be
tendered to this Committee, The essen-
tial rigours of the Officials Secrets Act
flow from the statute which cannot  be
abrogateq for the _purpose of this Com-
mittee by means of such a Motion, How-
ever, we assure this House that the Gov-
ernment wil{ provide necessary support to
the Joint Parliament Committee is
the performance of its duties.
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Turning finally to the Terms of Refee
rence, it would be observed from the
text of the Motion before us that the
-Committee being constituted would en-
.quire into the questions of whelher the
laid down procedure for acquisiton  of
weapons and systems were adhered to
in the purchase of the Bofors gun; ascer-
train the identity of the recepients of the
payments referred to jn the Swedish Na-
_tional Audit Bureau Report, determine
also the identity of persong who may
have received other payments if there
appeals to be prima facie evidence of
other payments having been made; and
determine the Indian laws, rules and regu-
lations which might have been violated
by Mls. Boforg at any of the recepients
of the payments referred to, This com-
prehensive formulation of the Bofors mat-
ter will allow the Committee to deliberate
upon every relevant aspect of the transac-
tions in question without running the risk
of its getting sidetracked into an unfocus-
sed and unrewarding exercise of pro-
longed durations.

The House will see that in our effort
to achieve the prompt setting-up of the
Committee, and to entrust to it an acti-
vity which it can complete in the shortest
time-span we have accepted a majority
of the requests of the Opposition. We
have also consulted the leaders of the Op-
position parties on several occasions in
our endeavour to mutually determine an
acceptable and appropriate composition
‘of the Committee and its powers, and
terms of reference,

Tt was a matte; of great disappointment
for us, when 5t the end of a three-day
long Debate in the Lok Sabha, our friends

- from the Opposition benches thought it
fit to stage a walk out. We trust that the
Opposition would in the meanwhil, have
reconsidered their position on this issue,
and this House will pasg this Motion una-
nimously. With thes words, Madam, I
would request that the Motion be consi-
dered in this House for ity unanimoug ac-
ceptance,

The question was proposed.

SHRI DIPEN GHOSH (West Bengal):
" Madam, 1 move:
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1, “That at the end of the Motion,
the following be added, namely:—

‘subject to the following modifica-
tions being made in th, said Motion
of the Lok Sabha:—

(i) For paragraph 2, substitute
the following:—

The Committee shall—

(a) examine the Government
policy and decisions in relation
to purchase and procurement of
Defence equipment, stores and
ancillaries since January, 1980,
and procedures laid down, from
time to time, for purchase of
such equipments and stores in
nurmance, of GSR. (Genenal, $aff .
Requirements);

(b) enquire into and investi-
gate the payment of commissions
and any other illegal paymen's to
certain persons and agencies by
the Swedish Firm Bofors, for se-
curing the contracy for the sup-
ply of Howitzers 155 mm guns
and other Defence equipment to
Government, in the context of
the announcement made by the
Swedish Broadcasting Company
and the enquiry Repor¢ of the
National Audit Bureau of Sw=
den; - ' s

(c) enquiry into th, alleged
payment of commissions in the
purchase of West German sub-
marines by Government, as men-
tioned in the statement made on
the floor of this House by the
Minister for Defence, and

(d) enquiry into all matters
incidental and consequential
thereto,

(ii) For paragraph 3, substitute
the following:—

That a Member from the Oppo-
sition shall be appointey Chairman *
of the Committee. The Chairman
shall have the power to chooss a
Secretary and othe, members the
staff from among the Lok Sabha/
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ation with the Secretary-General of
the respective Houseg,

(iii) For paragraph 6, substitute
the following:—

That the Government shall render
such assistance to the Committes
as may be required by the Com-
mittee for the purpose of this en-
quiry, including production of files,
papers and other documents not-
withstanding the Official  Secrets
Act,

(iv) For paragraph 7, substitute
the following:—

(a) That the Committee shall
have powe; to heay and/or to re«
ceive evidence, oral or documen-
tary, connecteq with the matters
referred to the Committee or re-
levent to the subject matter of
the enquiry spd it shall be in the
discretion of the Committee to
treat any evidence tendered be-
fore it as secret or confidential;

(b) Thay the Committee shall
have unfettered power to hear
and/or receive evidence from
any foreign national oy com-
panies or any othe, agencies in-
cluding the Governments ang for
this purpose visit any foreign
country; and

(¢) That the Committee ghall
have unfettered power to sum-
mop any person, including a
Minister, for oral examination
and call foy the production of
any document relevant for the
purpose of the enquiry,

(v) In paragraph 10, for the
words ‘last day of the first week
of the next session of Parliament’,
insert ‘by the first day of the Bud-
get Session of 1988 of this House’.”

SHRI PARAVATHANENI
DRA: Madam, I move:

UPEN-~

2. “In the text of the Motion, for the
words ‘to enquire into the issues arising
from the report of the Swedish National
Audit Bureau relating to the Bofors’
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contract to supply 155 mm  Howitzer
guns to India’ substitute the words ‘to
enquire into issues relating to certain
defencg purchases’.”

3. “In the text of the Motion, for the
wordg ‘and proceeq to elect, in accor-
dance with the system of proportional
representation - by means of the single
transferable vote, 10° members from
among the members of the Hous, to
serve on the said Committee’ substiiuie
the words ‘and request the Chairmap to
nominate 10 members from among the
memberg of the House, in consulation
with the Leader of the House and Lea-
ders of various opposition parties and

groups, to serve op the saig Commit-
tee’”

4 “That at the end of the motion,
the following be added, namely:—

‘subject to the following modifica-
tions being made in the said Motion
of the Lok Sabha:—

(i) for paragraph 2, substitute
the following:— ‘

The Committee shall enquire into
the following matters:

(a) the Government’s policy
and decisions in relation to pur-
chase and procurement of Def-
ence equipment, stores angq ancil-
laries since January 1980, and
procedures laid down, from time
to time, for purchase of such
equipments and stores in pursu-
ance of GSR (General Staff Re-
quirements);

(b) the payment of commis-
sions and any other illegal pay-
mentg to certain persons and ag-
encies by the Swedish firm Bofors,
for securing the contract for the
supply of Howitzerg 155 mm
guns and other Defence equip-
ment to Government, in the con-
text of the announcements made
by the Swedish Broadcasting
Company and the Enquiry Report
of National Audit Bureau of
Sweden;
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(c) the alleged payment of
commissions in the purchase. of
West German submarines by
Government, as mentioned in the
statement made on the floor of
this House by the Minister for
Defence; and

(d) all matters incidental and
consequential thereto.”

(ii) for paragraph 3, substitute
the following:—

That the Speaker shall nomi-
nate one of the Members of the
Committee belonging to the Op-
position to be its Chairman.

(ili) for paragraph 5, substitute
the following:—

That the Comptroller ang Au-
dito, General of India and the
Attorney General of India shall
provide assistance to the Com-
mittee, ag required by the Com-
mittee_

(iv) for paragraph 7 substitute
the following:—

That the Committee shall have
the power to ask for and receive
evidence, oral o, documentary,
from foreign nationals or agen-

- cies, Government and private.
(v) for paragraph 8, substitute
the following:—

- That the Committee or its sub-
Committe, may visit any foreign
country for specified purposes
connected with the enquiry.

(vi) for paragraph 9, substitute
the following:—

Thay the Committee shall have
poweér to summon any person,
including a Minister, for oral ex-
amination and call for the pro-
duction of any document relevant
for the purpose of thg enquiry.

(vii) Add the followin, paragraph
10 after paragraph 9:—

That the Government shall ren-
der such assistance to the Com-

issue _
mittee, as may be required by
th, Committe, for the purpose of
this enquiry, including production
of files, papers and other docu-
ments, e
(viii) Re-number paragraphs 10
ang 11 as 11 and 127

PROF, C, LAKSHMANNA: Madam, 1
move . -

5. “That at thg end of the: Motion,
the following be added, namely:—

subject to the following modifica-
tions being made in the gaid Motion
. of the Lok Sabha:—

(i) Insert the following sub-para
(v) after sub-para (iv) of para-
graph 2:—

Also to enquire into the alleged
payment of Commissions in the
‘purchase of West German sub-
marines by Government as men-
tioned ip the statement of the
former Defence Minister in the
Parliament, :

(ii) For pardgraph 7, substitute
the following:—

.oThe .Commffiéé shall ‘have the
power to ask for and receive evi-
dence, oral or documentary from
foreign nationalg or the agencies _
relevant for thg purpose of the
Commiittee,

(iii) Tnsery the following paragraph
‘8" after paragraph ‘7’:—

The Committee shall have the
power to summon any person in-
cluding » Minister for oral exa-
mination and call for the produc-
tion of any document elevant for
thig enquiry,

(iv) For paragraph 8, substitute
the following:— ’

The Committee shall have the
power to nominate a sub-Com-
mittee to visit any foreign coun-
try for specific purposes connect-
ed with th, enquiry and empower
such  sub-Committee t, record

A= evidence or take decisions neces-
sary for the purpose.
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(v) Re-number paragraphs 8, 9,
10 and 11 as paragraphs 9, 10, 11
and 127.°

SHRI ATAL BIHARI VAJPAYEE

{Madhy, Pradesh): I move:

6. “In the text of the Motion, for the
words ‘and proceed to elect in accor-
dance with the system of proportioaal re-
presentation by means of the single tra-
nsferable vote, 10 members from jmong
the members of the House to serve on
the said Committee.’ substitute the words
and request the Chairman to nominate
10 memberg from among the members of
the House, in consultation with the
.Leader of the Mouse and Leaders ol
various opposition parties and groups,
1o serve on the salg Committee.

7. “That at the end of the motion
the following be added, namely:—

subject to the following modifica-
tions being made in the said Motion of
the Lok Sabha:—

(i) in paragraph 2, after sub-para
(iv), add the following sub-paras
(v) and (vi) —

E (v) to enquire into the alleged
payment of Commission in the pur-
chase of West German submarines,
as informey by India Embassy thers
and alyo into all dorrespondence
of the Government in this regard
along with all other relateq docu-
ments;

(vi) to enquire into all matters
;1£pcidépta'1 and consequential there-
to,

(ii) for paragraph 3. substituts

the following:—

“3, That the Chairman of the
said Commitee will be from the
Opposition, a5 recommended by
them. The Chairman shall have
the power to choose a Secretary
and other members of staff from
among the Lok Sabh, any Rajya
Sabha Secretariatg in consultation
with the Secretary-Genera] of the
tespective Houges.”

issue

(iii) in paragraph 7, delete e
words ‘provided that if any question
arises wether the evidence of 4 per-
son or the produciion of a docu-
ment is relevant fop the purposes
of the committee, the question shall
be referred to the Speaker whose
decision shal} pe final.’

(iv) At the end of paragraph 7,
adq the following sub-para (ii):—

‘(ii) The Committee shall also
have the power to summop any
person, including a Minister and
the Prime Minister, for exami-
nation/evidence and call for the
production of any document for
the purpose of the enquiry,
notwithstanding the provisions of
the Official Secrets Act’

(v) For paragraph B, substitute
the following : —

8. Th: Committee or .its sub-
Committee shall have the power
to visit a foreign country and held
sittings there in order 1o record
evidence or to hear persons or
companies or ady other agencies
including Government relevant to
the inquiry with the permission of
the concerned Government(s).’

(vi) For paragraph 9, substi ule
the following:—

‘9. That this Committee shall
be a Special Parliamentary Com-
mittee which might take guidance
from the Rules of Procedure re-
Iating to Parliamentary Commit-
tees but shall establish its own
rules for better discharge of its
functions’.” ’

SHRI JASWANT SINGH (Rajasthan):
Sir, ¥ move:

8. “In the text of the Motion, for
the words ‘and proceed to elect, in ac-
cprdance with the system of propor-
tional representatiop by means of
the single transferable vote, 10
members  from among  th, mem-
bers of the House to serve on the
said Committee’  substitute the words
‘and request the Chairman to nominate
10 members from among the members
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of the House, in consultation with the
Leader of the House, and also the Lea-
ders of various opposition parties and
groups, to serve on the said Committee.”

9, “That at the end of the motion,
the following be added, namely:—

subject to the following modifica-
tions being made in the said Motion
of the Lok Sabha:—

(i) In paragraph 2 after sub-
para 4 (iv) add the following sub-
paras (v) and (vi):—

(v) to enquire into thg alleged
payment of Commissiong in the
purchase of West German sub-
marines, as informed by India’s
Embassy there and also into all
official correspondence in this re-
gard along with all other related
documents;

(vi) to enquire into all matters
incidental and cansequential
thereto.”

(i) For  paragraph 3, substuuls
the following: .

3. That tne Chairman of

the gsald Committea will be from

.~ the Opposition as recommended

" by them The Chairman shall

_ have the power to choose ;5 Sec-

ey retary and othey members of the

staff from among the Lok Sabha

and Rajya Sabha in consultation

with the Secretary-General of the
respective Houses.

(iii) In paragraph 7, delete the
words ‘provided that if any qu
estion grises whether the evideance of
a person or the production of a
documen; is relevant for the pur-
poses of the Committee, the ques-
tion shall be referred to the Spea-
ker whose decision shall be final’.

(iv) At the end of the paragraph
7, add the following sub-para
(ii):—

L]

7 (ii) The Committee shall also

have the powers ¢, summon any

person, including a  Minister and
the Prime Minister, for examina-
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tion/evidence and call for the pro-
duction of any document for the
purpogse of the enquiry, notwith-
standing the provision of the Offi-
cial Secrets Act,

(v} For paragraph 8, substitute
the following—:

The Committee or jtg sub-
committee shall have the power
to visit a foreign country  aod
hold sittings there in order fo
‘recorq evidence or to hear per-
sons Or companies or any other
agencies including Governm:znfs
relevant to the inquiry with the

.. Dpermission of thg comcerned gov-
ernment(s).

- (vi) For paragraph 9, substitote
the following:—

That this Committee shall be
a Special  Parliamentary Com-
mittee which might take gui-
dance from the Rules of Proce-
dure relating to Palrliamentary
. Committees bu; shall establish
ity own ruleg for better discharge

of jtg functions’ ”

10, (i) In text of the Motion, foxr
the wordg “That this House concum®
substitute the words ‘That this House do
not concur’,

(ii) In text of the Motion, fo, the
wordg ‘and resolves that this House do
join in the said Committee and proceed
to elect, in accordance with the system
of proportional representation by means
of the single transferable vote, 10 mem-
bers from among the members of this
House to serve on the gaid Committee.”
substitute the words ‘but this House re-
commends that both the House of
Parliament do unanimously pass a Mo-
tion requesting the Government of
Sweden to immediately make public the
excised portions of the report of the
Swedish National Audit Bureau znd also
that both the Houses of Parliament wn-
animously call upon Bofors AB to make
full disclosures of all the facts connected
with the contract(s) for the supply of
155 mm Howitzers, failing which the
House recommend; to the Government
of India an immediate cancellation of
the cotract(s).””
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1. “That at the end of the Mofion,

the following bg added, namely:i—

‘subject to the followng modifica-
tions being made ip the said Motion
of the Lok Sabha:— ~

(i) For paragraph 2, substitute the

following:—

The Committee shall investigate

and enquire into the following mat-

ters:

(a) the contract for the pur-
chase of 155 mm  Howitzers
from Bofors AB of Sweden;

(b) to investigate fully all all-
egations made regarding the pur-
chase of submarines from M/s
HDW of the Federa] Republic
of Germany;

«) all Governmental  policy
and procedures followed in res-
pect ‘of the above two defence
contracts;

(d) the report of the National
Audit Bureau of Sweden opn :ne
Bofors contract;

(e) all correspondence, com-
raunicaiions, messages, assuran-

ces, oral or written, in respect of

the above two defence contracts;

(f) action taken by Govern-
ment of India on the above-men-
tioned communications, ete, par-
ticularly in respect of the activities
of the admitted agent, pominee,
oy consultant of Bofors AB;

(g) efforts made by and ac-
tions of the Government of
India to enquire into and esta-
blish breach of contract by
the supplier gnd/or agents, con-
sultants, etc. after receipt of
Clarifications from Bofors AB on
April 24, 1987;

" (h) al] matters incidental and
consequential thereto;
(i) For paragraph 3, substitute

the following:—

That the Chairman of the said
Committee shall be from  the
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Opposition; as recommended by

them,

(iii) For paragraphs S5, 6, 7, &, 9,
10, and 11 substitute the foliowing
paragraphs 5, 6, 7, 8, 9, 10,
11, 12, 13, and 14—

5. That the Committee may
hear or take evidence connected
with  the matters referred to the
committee or relevant to the sub-
ject matter of the inquiry.

6. That the Committee may
hear or take evidencg in  any
place in India or abroad s it
may degide.

7. That the Commitieg be
empowered to enlarge the scope
of its investigation, should dur
ing the process of its work, it
may deem it pecessary to do so
for 5 better- discharge of its ob-
ligations,

8. That this Committee shall
be a special Parliamentary Com-
mittee, which might take guid-
dance fropy the Rules of Proce-
dure relating t,  Parliamentary
Committees but shalj establish its
owpn rules for better discharges
of its functions.

9. That the Committee shail
have powers to hear and/or re-
ceive evidence from an foreiga
nationa) or companies or  any
other agencies including the Gov-
ernments,

10. That the Committe; shall
have power to summon any per-
son, including a Minister, for ex-
amination and cali for the pro-
duction of any document(s), re-
levant for the purpose of the
inquiry.

11. That the Government shall
render all such assistance to the
Committeec as may be required by
the Committee, for the purpo:e
of the inquiry, including prodar-
tion of files, papers and aay
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other documents, notwithstand-
ing the Official Secrets Act,

12. That +ll investigative agen-
cies of the Government of ladia
shal] be directed to render all
such assisiance to the Committes.
as may be required by the Com-
inittee, for the purpose of this
inquiry.

13. That the Committee will be

empowered t, call upon the
Comptroller and Auditor Geperal
of India, the Attorney General,
the Solicitor General and all
such other officials as it might
find necessary for the purpose of
this inquiry,

14, Tha; the Committee ghall
submit its report for the consi-
deration of the House, by  the
first day of the first week of the
Winter Session of Parliament.

"(iv) Re-number paragraph 11 as

paragraph 157"

SHRI SATYA PRAKASH MALAVI-
YA: I move:

12. “That at the end of the Motion,

the following be added, pamely:—

R

‘subject to the following modifica-
tions being made in the said Motion
of the Lok Sabha:—

(i} For paragraph 1, substitute

the following:—

That 5 Joint Committeg of
both the Houses consisting of
30 Members, 20 from Lok Sabha
and 10 from Rajya Sabha be
constituted {, enquire into the
issues arising ‘from the Report
of the Swedish Natlonal Audit
Bureay relating to the Bofor's
contract to supply 155 mm
Howitzer Guns to India and alsg
to enquire inty the allegeq pay-
ment of commissions in the pur-
chase of Wes; German Sub-
Niatines by Government.
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(iiy For paragraph 3, substitute

the following:—

That Chairman of the Com-
mittee will be appointed by the
Speaker of the Lok Sabha with *
the consen; of the leaderg Of the
parties of the Opposition having
the largest pumber in both ihe
Houses. The Chairman wil]l have
power to choose a Secretary and
other members of the staff from -
among thz Lok Sabha/Rujya
Sabha ip consultation with the
Secretary Genera] of the respec-
tive Houses,

(iii) In paragraph 7, dalete the

words ‘provided that if any question
arises whether the evidence of a

person or the production of a do- ™
cument is relevant for the purposes ™

of the Committee, the
shal] be referred.to the

(iv) For paragraph §,
the following:—

question
Speaker
whose decision shall be, final’.

substitute

8. (a) If the Commitice wishus
to visit 5 foreign country  for
specified  purposes connectxd
with the enquiry, it shall have
power to hear and/or receive
evidence  from any  foreign
pational or companies or any
other agencies including  the
Governments and for this par-.
pose may visit such foreign co-
unfry or countries,

(b) That the Committee shall
have power to summon any per-
son including the Prime Minis-
ter or any Minister for  oral
examination and call for the pro-
duction of any document ve-
levent for the purpose of the
enquiry.

(v) Delete paragraph 9,

(vi) Re-number of paragraphs

10 and 11 as paragraphs 9 and 10.”

PROF, C. LAKSHMANNA: Sir, 1

move:

13. “At the end of the Motion add
the following:—

‘That this House

further requests

the Government of Swedep to make



257  Motlon for appointment [10 AUG. 1987] of both Houses re, Bofors 25§

of a joint Committze

public, jmmediately, those portions of
the Report of the Nationa;  Aadit
Bureau, withheld by the Governmeat
of Sweden, so that 5 thorough en-
quiry into this matter may be under-
tiken by the proposed Join; Com-
mittee.”

' SHRI JASWANT SINGH: I move:

15. “That at the end of the Motion,
. the following be added, namely:—

‘Subjecy to the following modifica-
tions being made in the said Motion
of the Lok Sabha:—

(i) For paragraph 2, substitute

the following:—
The Committee shall;

) (a) ‘Investigate and jnquire in-

- to thz contract for the purchase
of 155 mm Howitzers from Bo-
fors AB of Sweden;

(b) Investigate fully all alle-
gations made regarding the pur-
chase of submarines from M/s
HDW of the Federal Republic
of Germany;

(c) Investigate into all Gov-
ernmental policy and procedures
followed in respect of the above
two defence contracts;

(d) Investigate the report of
the National Audit Burean of
Swedey on the Boforg coniract;

(e) Investigate inty alj corres-
pondence communications,
messages, assurances, oral or
written, in respect of the above
two defence contracts,

(f) Investigate into action taken
by Government of India on the
above-mentioned communica-

s tions, etc, particularly in respect

- of the activities of the admitted
agent, nominee, or consultant of
Bofors AB;

(g) Investigate into  efforts
muade by and actions of the Gov-
emment of India to inquire into
‘and establish breach of contract
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by the supplier and/or agents,
consultants, etc. after receipt of
clarifications from Bofors AB wa
Apri] 24, 1987; and

(h) Iavestigate into all other
the matterg incidental znd conm-
sequential thereto.

Further, that instead of the institutim
of a Parliamentary Committee, this House
recommends that both the Houses of
Parliament do ubanimously pass 3 Mo-
tion requesting the Government of Sweden
to immediately make public the excised
portions of the report of the Swedish
National Audit Bureau; That this House
further recommends that both the Houses
of Parliament unanimously call upon Bo-
fors AB to make full disclosure of all
facts connected with the contract for the
supply of 155 mm Howitzers, failing
which the House recommends to the Gov-
ernment of India an immediate canceila-
tion of the contract,

(il) For paragraphs 3 to 11, sub-
stitute the following peragraphs 3
to 11:—

3. That the chairman of the
said Committee shall be from
fae Opposition; as recommended
be them.

4. That the Committee may
hear or take evidence connected
with the matters referred to the
Committee or relevang to the gub-
ject matter of the inquiry.

5. That the Committee may
hear or take evidence in  any
place in India or abroad s 1t
may decide.

6. That the Committee be
empowered to enlarge the 3cope
of its investigation, should dur-
ing the process of its work it
may ‘deem it necessary to do so
for a better dxscharge of its
obligations. r:= . =~ o

7. That this Committee +hall
be a specia] Parliameutary
Committee, which might take
guidance from the Rules of Pro-

A
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cedure relating to Parliamentary
Cummittees but shal] establish its
own rules for better discharge of
its functions,

8. That the Committee shall
have powers to hear and/or re-
ceive evidence from any foreign
nationa] Or companies or any
other  agencies including the
Governments,

1. 9. That the Committee shall
have power to summon any
person, jncluding a minister. for
examination and <call for the
production of any documeat(s),
relevant  for the purpose  of
the inquiry,

10. That the Government ghall
render all such assistance to the
Committee as may be required
by the Committee, for the jur-
pose of the inquiry, including
production of files, papers and
‘any other documents, notwith-
standing the official Secretg Act.

11. That the Committee 3hall
sumbit its report for the consi-
deration of the House, by the
first day of the first week of the
Winte, Session of Parliament.” "

THE DEPUTY CHAIRMAN: Amend-

ment No, 14. Shri Chaturanan Mishra is
absent,

The questions were proposed.

THE DEPUTY CHAIRMAN: ‘fThe
Motion, along with the Amendment. is
now open for discussion,

SHRI SATYA PRAKASH MALAVI-
YA: Madam, I would like to mention one
“hing. In the statement of the Minister
at page 4, it has been mentioned:

“The request for establishmen; [or
such a Joim Parliamentary Committee
was conveyed to the two Houses of
Parliament on 11th JYune, 1987."

Both the Houses of Parliament ad-
journed opn 12ta of May. How it could
have been conveyed to both Houses of
Parliament?
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AN HON. MEMBER: But g request
can be made, R
1.00 P.M. .

SHR] SATYA PRAKASH MALAVI-
YA: It connot be made. I; was not con-
veyed,

PROF. C. LAKSHMANNA: It was not
conveyed to this House or that House.

SOME HON. MEMBERS: thre i8
that error? N e ’

SHRI SATYA PRAKASH MALAVI-
YA: It s on page 4, from line 6 to 10.
THE DEPUTY CHAIRMAN: Do you

want to make any clanﬁcatnons? (nterru-
ptions),

SOME HON.
some mistake,

MEMBERS: Therg is
(Interruptions)

THE DEPUTY CHAIRMAN: Iy his
reply he will give ug the position. Inthe
meantime, let Mr. Dipey Ghosh continue,

PROF. C. LAKSHMANNA: As the
Minister is present here he can as  well
make the clarification on that.

THE DEPUTY CHAIRMAN: He will
muke it . But in the meaatime let Mr.
Dipen Ghosh continue. v

SHRI JASWANT SINGH: Madam, .
may 1 submit that this is a substantial?
point? This is noy a superficial point or
some clerica] error and ap assertion has
been made by the Governmeat about in-
forming the Parliament gn a particular
date, Of course, your suggestion that he
would clarify in the course of his repiy
caves him.  But jt denies us the chance
of really quesiioning the Government and
it is as simple as saying that they rectify
this matter of dates mow sg that  the
debite is more meaningful. It does not
make sense to say that he wil] correct in
his reply which comes tomorrow evening.
The sensible thing would be for the
Minister is to make a clarification now. 4

THE DEPUTY CHAIRMAN: Probably
there is a mistake. Let us give him
tome time to find out. (Interruptions) you
cannot stop the proccedings of the House
llkc !hat.
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+ PROF. C. LAKSHMANNA: Madam,
what is important is whether that forms
part of his speech or not

THE DEPUTY CHAIRMAN: It wil
be corrected,

E)

SHRI SHIVRAJ PATIL: Madam, there
is some typographical error, I will
explain this, The sentence reads like
this: The request for the establishment
of such a Joint Parlimentary Committee
was conveved to the Presiding Officcrs of
the two Houses on the 11th June, “The
Presiding Officers” is missing in the sent-
ence, I am sorry for that.

SHRI DIPEN GHOSH: Madam  De-
puty Chairman, apparently jt is praise-
worthy that ths Government has chang:d
its position from saying that the Opposi-
tions’s allegations ure baseless and  mis-
chievous about the existence of middie-
men and paymen; of kickbacks t, the posi-
tion today of seeking the ‘Opposition’s
assistance and help to find out the truth
who the recipients were of that  kick-
back. Yet one is afraid whether the
motion which has been moved by the
Minister of State iy the Department of
Defence Production & Supplies ip the
Ministry of Defence, Shri Shivraj Patil
followed by his long speech is another 2x-
ercise of operation cover-up.

Madam, two or three dayg ago, may be
on Thursday last, our Prime Minister in
the other House has made a statement
saying that he or anybody of his family
have not received any comsideration from
these defence transactions, from Bofors,
Of course, afterwards, as usual, the peo-
ple und press for posing the  question
whether family includes the in-laws or
certainly not the friends, Though there
may be some confusion, at least to me,
friends are not included in family, May
be, it will Include in-laws in wider terms.
However, 1 assure that the Prime Minister
or anybody of his family had not recer-
ved any consideration, But the fagy I8
that the Prime Minister himself, the

issue

Minister of State for Defence at  that
time, Mr. Arun Singh, and the Minister
of Defence Mr, K. C. Pant, for timzes
without number, asserted that the Cov-
ernment had taken a decision, 5 poicy
decision, had spelt out certain strict pro-
cedures and parameters as far back as
in 1980 that there should not be any
middlemen, por should there be any
payment of commission to such middie-
men in the matter of defence transactions.
So, Madam, I may assume that the
Prime Minister and anybody of  his
family had not received any considera-
tion; I may assume that sincerity of the
Government is there to find out as to who
the recipients are, But the fact remains
that the Government’s policy, the Gov-
ernment’s procedure, the  Goverament's
parameters decided by the Government in
the Ministry of Defence in the year 1980
have been violated because now the Gov-
ernment has conceded, after the receipt
of the Swedish National Audit Bureao’s
repor+ that middlemen did exist apg the
payments wera actually made, But, how
could the middlemen exist despite the
Government’s decision? How could pay-
ments be made to such middlemen des-
pit= the Government’s machinery? T was
going throuch the speeches made hy the
Prima Minister and ths Minister of State
for Defence Mr, Arun Singh— T am not
quoting, T am taking time off it—that
the procedure has been laid down and
attempts have been made, ThEy have
stated that yll safeguards have been takan
50 that no middlemen could exist in mak-
ing this transaction. But, Madam De-
puty Chairman, today, with the moving
of this motion, it is proved that the
Government is inefficient, that even this
(Governmen* cannot ensure implementation
of the policies and procedures framed
by it. T assnme that the Prime Minister

did not receive any consideration. 1
assime that nobody of his family had
received any consideration, But rhe

question s, it was the responsibifity of
the Prime Minister wg Defence Ministar gt
that time to ensure that the policies and
the procedures framed by the Government
hic Government. were followed. Todav
it is proved that these were not followed
and thereby the inefficiency of the Gov-
ernment is proved,
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Suppose a caravan js looted by robbers.
Whom should we blame? Whom should
we hold respomsible? The robbers whose
job it is to rob, or, the leader of that
caravan whose job it is to pretect the cara-
van from the robbers but who could not
protect it? ‘Therefore, here is a case of
utter inefficiency of leadership of Govern-
ment which could not ensure implemen-
tation of jts own policy that there should
not be any middlemen, there should not
be any payment of kickbacks to such mid-
dlemen. In that background will the Mim-
ister of Defence, Mr. Pant, or Mr. Patil
or anybody from the Government side,
say that this Government hag any moral
authority to govery or this Prime Minis-
ter has any moral authority to lead the
Government?. ..

SOME HON. MEMBERS: Yes, yes.

SOME OTHER HON. MEMBERS: No.
no.

SHRI DIPEN GHOSH: Today despite
your Government’s policy anq procedure
some people could rob the Indian exche-
quer of Rs. 50 crores and yet you say
your leader s efficient, Today it is Rs. 50
crores, tomorrow it will be Rs, 500 crores
and the day after something else, That
is the whole tragedy...

SHR] DFBA PRASAD RAY (West
Bengal): In Bengal it is only one crore. ..

SHRI DIPEN GHOSH: 1 am telling
you the truth. This is the tragedy...
(Interruption) Madam, [ will not speak
if 1 am interrupted.

SHR1 N, K. P. SALVE (Maharashtra):
We will not interrupt.

SHRI DIPEN GHOSH: Here the tra-
gedy is when there was an allegation from
the Opposition, this Government said that
the allegation was baseless, false, mis-
chievoug and it went to the extent of sug-
gesting that the allegation was part of an
intemational conspiracy to destabilise the
country. . .

SHRI K. MOHANAN (Kerala): Not
the country but the Ministry.
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SHRI DIPEN GHOSH: Today that Gov-
ernment has come up saying—to put it in
his own language—"“Yes, there has been,
it has been proved substantially that there
has been, a middleman and the payment
has bzen made,” Is there a single senfence
owning the responsibility for Governntemt’s
failure to protect and ensure their owm
policy? No. So, at the outset, Madam,
I would say, assuming the gincerity of the:
present Minister of Defence that he, or;,
for thay matter, his Government, wants:
to get at the truth, he cannot absolve the:
inefficiency of his Government which could’
not ensure its own policy that there shalll
not be any middleman and that there
shall pot be any payment of kick~
backs during Defence transactions, Mr..
Arup Singh, the former Minister-
of State for Defence, ig present
here, I do mnot want to  quote:
from the lengthy speech he made while:
replying to the debate in this House..
21st April or the 24th April; gn the 21st
April, T think., One part of the sentence
is rather startling. He said, and 1 would
like to quote:

“If we are found guilty, hang us.”

AN HON. MEMBER: Hang whom?
(Interruptions) .

SHRI DIPEN GHOSH: “Hang us”., He
did not say, “Hang me,”, But he said,
“Hang us.” ... (Interruptions),

SHRI K. MOHANAN: It will be a
massacre, (Interruptions), .

SHRI DIPEN GHOSH: 1 appreciate
that by resigning from the post of Minis-
ter of State for Defence, he has avoided
that situation ...(Interruptions)... and
that he did not give the Opposition an
opportunity to hang hang today ...(In-
terruption) ... But, Madam, at leat by
his resignation it is established that what-
ever he defended on that day he would
not be in a position to defend today.

SHRI K. MOHANAN: Suicide, not
hanging. (Interruptions), AN

- . ..

SHRT DIPEN GHOSH: But what about
the then Minister of Defence during whose
tenure the decision taken by Madam
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Gandhi’s Government was violated? And,
Madam, still be says, he accuses the Op-
position, that the Opposition cannot go
to get at the truth. Byt one truth has
-already come out, whether the Parliamen-
tary Committee is there or not, and that
truth is that this Governmen; g so ineffi-
<cient that it could not protect the public,
exchequer of this country to the tune of
some Rs, 50 crores despite their own de-
«cigions, despite their own procedures and
«espite their own policics and, therefore,
that Government lo.es the moral authority
to govern. So, I demand the resignation
of that Government first before accepting
this Motion, ... (Interruptions).

AN HON. MEMBER: It is “Quit India”
day. So, let them quit the Government.
{Interruptions) .

SHRI DIPEN GHOSH: Now, Madam,
1 come to the question of constituting the
Parliamentary Committee which is contain-
ed in the Motion which Mr, Patil has
moved. It has been stated very often by
Mr. Pant during thetr meetings with the
Opposition leaders, in the other House also,
and alto by Mr, Patil, that the Joint Par-
liamentary Committee which they propose
to constitute is a very special type of Com-
mittee because this is a special situation,
Never in the past has the Government
been so much under a cloud and never
in the past had the Parliament been called
upon to constitute a Committee to find
out the truth about an allegation that,
despite there being a Governmemt instruc-
tion, iy violation of that instruction come
middle men were there and they peceived
certain kickbacks, So, when the situation
is gpecial, iy that special  situation,
to  handle the special thing, a
special Committee is being proposed! So,
the approach to the constituting of that
Committee should also be speciall If the
Parliamemtary Committee which is now
proposed to be constituted cannot do this
job, the job of finding out the truth in
this arms deal, as it will be asked for or
as it js being asked for, it will set a bad
precedent about the efficacy of setting up
such Committees inthe future also. In thig
situation, it should not be merely a com-
mittee constituted for doing any other job.
If the committee which we propose to con-
stitute cannot deliver thegoods on the

. short listed the number of
" sellers and finally made a contract taking
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suggested lines, j; will create 5 bad prece-
dent about the efficacy of forming such
comuniittees in future, Naturally, we must
take adequate safeguards and adequate
proiection, We must also give adequate
powers to this committee so that it can
deiiver the goods.

Madam, it has been caid in this House
and the other House also that this fransi-
ction with the BOFORS had taken place
after prolonged negotiationg started  in
1977 or 1978 and that there was a very
powcrfuj Price  Negotiating Committee
consisting of 70r9 important members of
the Government, They have also said these
members had taken care of all the pro-
cedures, parametres and ecverything be-
fore the Price Negotiating Committee
took a final degision to strikc a deal with
the BOFORS. Today, after the Swedish
National Audit Bureau Report, it is re-
vealed that there were middlemen and
payments were made to these middle-
men, My first question is: Will thig com-
mittee be allowed t, summop and examine
all  thoge memberg of the Price Ne-
gotiating Comumittee and if so, will the
members of this Price Neogiating Com-
mittee not take shelter under the Officials
Secrets Act? This is very i mportant,
These 7 or 9 members of the Price Nego-
tialing Committee  hag negotiated,
prospective

care of Government policies, Indian laws,
decisions, procedures, etc, etc. Sum-
moning and examining the.e 9 members
of the Price Negotiating Committee is
very important. Obviously, the Minister
will say: " #Yes, you can summon and
examine.” But if the members of that
Committee appear before the parliament-
ary committee and say that they will
speak to the extent that the Official Se:-
rets Act is not affected, then what will
happen in that case? Naturally, they can
take the position that the Official Secrets
Act is a statutory Act and, therefore, it
canno; be waived. 1 appreciate that posi-
tion. But my point is that to come at
the truth the committee should be empow-
ered or rather should be given such pow-
ers so that one cannot take shelter under
that Act, I repeat the words “Cannot taks
shelter under the Act”. You have  not
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proposed anything about that. You cannot
force anybody if he takes sheler under he
Official Secrets Act, Naturally you will
have to give thought to it, as to how to
find out the truth, Even though the Offi-
cial Secrets Act is a statutory Act and it
cannoOt be waived, a person cummoned
for examination camnot take shelter under
that Act, That is my point number one
about the constitution of the Comunittee.
The second point is regarding the power
to summon and examine Ministers. I
have listened to what Mr, Pant had stated
in the other House, {rom the gallety. He
said, which of course Mr, Patil has not
said here, yes if any Minister desires to
appear before this Committee he can
do so. Even if he does it, he or she can
take shelter under the oath of secrecy.
and, I would have been happy, but I am
sorry to say that that happiness is  far
away at the moment., if I found any Min-
ister on the oth:r side who would come
on his own to the Committee and say
that this is the truth, But that type of
Minister is absent today on the other side.

SHRI V. NARAYANASAMY: ( Pon-
dicherry): Madam, we take gtrong objec-
tion to those words. He should withdraw
them. These are insinuations, (Inferrup-
tions), R e L

.-

SHRI DIPEN GHOSH: The question
is that it is the experience, I am
sorry that it is the experience, that I saw
Ministers here saying that our “allegation
was baseless, false and mischievous. Now
I see Ministers saying that there is truth
in those allegations; and when did you
come to know of this truth? Only when
a foreign Government, a foreign audit
burean, viz a foreign Government stated
i_t to them, Their knowing of truip
18 limited to that, Even truth
they cannot know on their own.
They cannot even find truth on their own
and that is their capability, Sc given that
capability, is it expected that a Minister
will come, walk straight to the Com-
miuttee’s rom and say  Mr. Chairman, I
want to give some evfdence, please  re-
cord my evidence? (Interruptions), 1

\
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wouid be happy. But | think that we will
find such a Minister unly afler resigning
from his post, as My, ¥, P. Singh is do-
ing now. That is why, Madam, it it not
a question of leaving the matter to Minis-
ter's own desire, because there is hardly
any Minister in this Government who
works on his own desire or of his own
volition and not by what his leader says.

THE DEPUTY CHAIRMAN: You
have the Government of West Bengal.

SHRI DIPEN GHOSH: Secondly, Ma-
dam, it was stated that since it is a
Parliamentary Committee, it is being con-
stituted under the Parliamentary Rules
and Procedures, so it will be subject to
Speaker’s approval, Even in the case of
summoning and examining the foreign
officials it has been left to the Speaker’s
approval in the Motion, But who is the
Speaker? Who is the [Iresiding Officer?
Without casting a remark on the august
chair of the Pre¢siding Oificer, 1 can say
that they afe elected by the House, The
Speaker of the Lok Sabha is clected by
the Lok Sabha and the Deputy Chairman
of Rajya Sabha is elected by the Rajya
Sabha. Chairman, of course, is the Vice-
Presidemt of India, <clected by both the
Houses. Now, who is supreme” Supreme
is Parliament, both Houses of P rliament,

THE DEPUTY CHAIRMAN; It is
time for us to break for lunch, If you
all desire, we can just continue.

SHRI JASWANT SINGH: We do rot
desire that; that you are suggesting.

THE DEPUTY CHAIRMAN: If the
House agrees we can continue it; other-
wise, we can break for lunch.

So, we break for lunch and inéét again
at 2.30 p.M,

The House then adjourned for
lunch at thirty-on, minutes past
one of the clock.
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The House reassembled after lunch at
thirty-one minutes past two of the clo:k,
The Vice-Chairman (Shri H, Hanumun-
thappa) in the Chair,

THE VICE-CHAIRMAN ( SHRI
H, HANUMANTHAPPA) Paperg to be
laid on the Table.

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPENDITURE OF TilE
GOVERNMENT OF PUNJAB FOR THE
r YEAR 1987-88

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI): Sir, I beg to lay on
the Table a statement {in English and
Hindi) showing the Supplementary De-
mands for Grants for expenditurc of the
Government of Punjab -for the ycar 1987-
88 (First Batch—August, 1987).

SHRI NIRMAL CHATTERIEE (West
Bengal): How much s the additional ex-
penditure?

SHRI B. K. GADHVI: [ have laid the
statement on the ‘Table. You can go
through it,

SHRI NIRMAL CHATTERJEE: You
can mention it since you are on your
leg.

PAPERS LAID ON THE TABLE—
Contd,

Notification of Ministry of Finance (De-
. partment of Revenue)

SHRI B. K. GADHVI: 1t is easy for
you to work out, This is mostly for in-
dustry; plannimg, relief and rehabilitation,
(Interruptions)

Sir, I also lay on the Table, under sec-
tion 159 of the Customs Act, 1962, a
copy (in English and Hindi) of the Min-
istry of Finance (Department of Reve-
nue) Notification No. 289|87-Customs,
dated the 10th August, 1987, amending
Notification No, 30{83-Customs, dated the
25th February, 1983, so as to reduce the
basic customs duty from 25 per ceat to
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10 per <cat ad valorem on components
of fuel-efficient two-wheeled motor vehi-
cles under phased manfacturing program-
me, together with an Explanatory Memor-
andumt thereon, [Placed in Library. Sec
No. LT—4583/87].

MOTION FOR APPOINTMENT OF A
JOINT COMMITTEE OF BOTH HOUS-
£Ss TO ENQUIRE INTO THE ISSUES
ARISING FROM THE REPORT OF
THE SWEDISH NATIONAL AUDIT
BUREAU RELATING To THE BOFORS
CONTRACT TO SUPPLY 155 MM
HOWITZER GUNS TO INDIA-Contd.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Shri Dipen
Ghosh to continue his sveech,

SHR! DIPEN GHOSH: Mr, Vice-
Chairman, Sir, I would like to complcte,
I was talking about the power to bz giv-
en to this Committce, wnhinderzd  powear,
to summon and examiae Minister as well
as foreign officials and agencies, to gat
at the truth. Here, th2 Minister of Dzfance
has agreed to give this power, but the pre-
rogative is with the Spoaker. This mnreans,
the Speaker has been given thz dverriding
authority to «decide whzther the Commit-
tee would be given such power or be
able to exercise such power. But I was
pointing out that the Housz is supreme,
Parliament is supreme and this i a spe-ial
situation where Parliamznt has been cil-
led upon to set up a Committee to find
out the truth. Therefore, when this Mo-
tion has been brougnt to this House, ths
House should straichiway give the power
to the Committee; th: House should leave
it to the collective wisdom of the Com-
mittee. Thi: Committze  will consists of
Members of Parliament. The Chairman
will be a Member of Parliament, The
collective wisdom of the Committee will
be susely better than that of a particular
individual, who is elected by the House,
My point is that the Speaker should not
be given, this overiding authority. Instead
the Committee should be given the power,
unhindered power, to summon and exa-
mine Ministers as well as fcreign officials
and agencies,

The third point 1s—to which also e
Minister of Defence hag not agreed—an
regard to giving the Chairmanship of the



